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IN THE CELITRAL ADMINISTRATIVE TRIEUIAL, JAIFUF EENCH, JAIFUR.

CPr 161/95 (OA 537/89)
M.V. Ralasundara eeo Petitioner
Versus
Shri 3.Gopalan @nd Others Ceee Regpondents
CORAM:
HCOW'ELE MF.. GOFAL TFISHIA, VICE CHATFMAIL]

HON'BLE MP. C.F. SHAFMA, MEMEEF. (A)

Petibione ee. Self ‘

!

or tlh

iQ

For FPezpondesnte 1ol and 3 ee. M. U.D. Bharma

For regpondant No.2 .o« Hone

ORDER
PER HOII'ELE MF. SOPAL IFIZHNA, VICE CHAIEMAN

In this petition u/2 17 of the Administrative Tribunals Act, 1925, the
petitioner has alleged contempt of the Tribunal for non-implenentacion of

Ty

itz directions in CA ’“7/u_, Aecided on 18.1.91.

2. We have heard che pehibtioner and the learned counsel for vespondents
Ne.l and 3 and ha perused the vrecords.  lione iz pressnt for respondsnt

No.2.

«Is

(T

3. The petitioner has statsd Lefore vz that che directi@qg given by th
Trikbunal in vegard to paymenc of intersest on the dzlajyed payment of

dearness relief on penzicon has already lveen implemented.  The counsel for

respondents llo.l and 3 has stabted that the peiitionsr is liable to pay

exemplar, cooskte for vexatiouz  impleadwent of cespondenics 1.1 and 3 in
these contempit procecsdings gince these respondznis, namely respondents No.l

and 2, were neither concsrned with the implementacion of the directions of

T

the Triktunal nor ware they mads respondznis in the Original Application.
It was alsc wrged khat no divections were izzued by the Tribunal for
implzading tiese twe as parties’ in this peticion. o direction was issued

o them for complying with the directions of the Trikunal in the aforesaid

OA. In the circumstancez, w2 avre of the view that the petitioner has

unnecessarily  implesded respondsnte Ho.l and 3 a2 partiess to che Conbempt

Patition. The petitionsr tenders wnconditicrnal apolog, for impleading
reapondarts Ho.l and 3.
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4, In the circumstancoss, the Contempt Fetition i3, therefors, dismissed.

Motices isaued ave dizcharged. 1o crder as to oosts.
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(0.F. -_.]AALA) (GOPAL I’PIH[INA)
MEMBER (A) VICE CHAIRMAN

VK




